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-0 / CONTEMPYPETITIUN NO. 46/2003.
S IN , .
Py ’ OHIGINAL APPLICATICN NO. 844/2001,
. ~ Shri P.K. Joshi. ceeer..BApplicant.
. B 4 V/S. |
o
". Central Railway “esseesseRespondents.
®

COnAM : Hon'ble Shri A.S. Sanghvi, Member (J).
Hon'ble Shri Shankar Prasad, Member (A).

- TRIBUNAL'S CRDER: DATeED: 11,04.2003,

Heard Shri T.D. Chaisas counsel for the
icant. _
1 Shri Ghaisas states that in spite of clear

L \%:u%dif ction from the Tribunal for interest nothin}has

en given.

Y Issue notice to the respondents on

- CP 46/2003.as to why contempt procedings should not
be initiated against them.

ADJOULN.:D TO 06.06.2003.
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